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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 498/2024 

 

IN THE MATTER OF: 

 

SHRICHAND         ...APPLICANT 

VERSUS 

 

STATE OF UTTAR PRADESH & ORS.        ...RESPONDENTS 

 

 

REPLY ON BEHALF OF RESPONDENT NO. 18  (M/S BABA BRICKS 

FIELD) 

 

1. It is humbly submitted before this Hon’ble Tribunal that the Respondent 

No 18, M/s Baba Bricks Field has been operating lawfully and in 

compliance with the applicable environmental regulations. The 

Respondent operates a brick kiln located at Khasra no. 231, Village Sher 

Nagar Banger, Tehsil Chhata, District Mathura, Mathura-281403 

 

2. The Hon’ble Tribunal, vide its order dated 06/05/2024, directed an 

inspection of the Respondent’s brick kiln premises. In compliance with the 

said directions, a thorough inspection was conducted on 31/07/2024 by the 

Regional Officer, Uttar Pradesh Pollution Control Board (UPPCB). 

 

 

 

3. It is further submitted that the said brick kiln is installed on the zig-zag 

system. A chimney of about 30 meters height is installed on the referenced 

brick kiln which is in accordance with the prescribed standards. During 
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inspection, biomass (turi) was found collected as fuel at the brick kiln. A 

copy of inspection report is annexed herewith as ANNEXURE-1 

 

4. It is further submitted that to control the dust generated due to vehicle 

movement at the brick kiln, arrangement of water tankers has been made 

for sprinkling water. To reduce dust in the premises of the brick kiln, at 

some places, brick pieces have been used on the floor to convert the raw 

road into a paved road. Tree plantation work was also found around the 

brick kiln. 

 

5. That the present reply is being filed on behalf of Respondent No. 18, M/s 

Baba Bricks Field situated at Khasra no. 231, Village Sher Nagar Banger, 

Tehsil Chhata, District Mathura, Mathura-281403. The Respondent has 

been operating lawfully, having secured all requisite permissions and 

consistently adhering to environmental norms. The kiln operates within its 

authorized production capacity of 20,000 bricks per day, adhering to both 

air and water pollution control standards. The Respondent has been granted 

a valid Consent to Operate (CTO) by the Uttar Pradesh Pollution Control 

Board (UPPCB), which is valid until 31.07.2028. This certification affirms 

the Respondent's lawful operation and compliance with pollution control 

regulations. Furthermore, the Respondent has adopted Zig-Zag firing 

technology for its operations, as required by the Ministry of Environment, 

Forest, and Climate Change's notification, and has installed a 30-meter-

high chimney with a platform and porthole for air monitoring. A copy of 

the Consent to Operate is annexed herewith as ANNEXURE-2. 

 

6. It is further submitted that the brick kiln has submitted the stack monitoring 

report of the chimney, which is in conformity with the standard Septic tank 

/ soakpit installed for treatment domestic effluent generated from brick 
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kiln. Respondent operates in adherence to prescribed air pollution control 

standards. The Stack Monitoring Report is annexed as ANNEXURE-3. 

 

 

7. It is further submitted that the Respondent operates on a leased land, and 

the lease agreement has been executed in accordance with the relevant legal 

provisions. The lease agreement is annexed herewith as ANNEXURE-4. 

 

 

8. It is further submitted that the Respondent is duly registered under the 

Goods and Services Tax (GST) Act and complies with all taxation 

requirements. The GST registration certificate is annexed herewith as 

ANNEXURE-5. 

 

 

9. Additionally, it is submitted that the Respondent’s Consent to operate 

under the Air and Water Acts has been periodically renewed, confirming 

ongoing compliance with environmental regulations. 

 

 

10.  It is further submitted that the Respondent has ensured compliance with 

all statutory obligations as per the directives of the Uttar Pradesh Pollution 

Control Board. The Respondent adhered to all required conditions under 

the applicable environmental regulations and operational guidelines. 
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PRAYER 

 

In light of the above submissions, it is most respectfully prayed that this Hon’ble 

Tribunal may graciously be pleased to: 

 

1. Dismiss the Original Application No. 1296/2024 as being devoid of merit; 

and 

2. Pass such other or further orders as may be deemed fit and proper in the 

interest of justice. 

 

THROUGH 

YASH VARDHAN KAUSHIK 

ADVOCATE  

W-6 TIGERLANE, SAINIK FARMS, 

 NEW DELHI  

EMAIL: YASHVARDHANKAUSHIK97@GMAIL.COM 

PHONE: 9990226669 
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I 
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 498 OF 2024 

IN THE MATTER OF: 
SHRICHAND ... APPLICANT 

Vs. 

STATE OF UTT AR PRADESH & ORS. 
. .. RESPONDENTS 

AFFIDAVIT 

,./4:JJ /)q_1mt1Y /1'p/J;,;Jyc¢2 At/4 /kA-J·/J'eJ21 
RIO ~MJ- .L3 J ~'219£7Y 64,:ictY /-~ ( ,,-v~ o/ 

1. That I am posted as stated above and well conversant with the facts of the present case and as 

such competent to swear this affidavit before this Tribunal. 

2. That the accompanying reply has been drafted by our counsel upon my instructions. 

3. That the contents of the accompanying reply are true and correct and the knowledge has been 

derived from official records and nothing materi led therefr 

af> <t­
~~~ 'c-~ I l 

-....,JI 
DEPONENT 

VERIFICATION -.----~ .1/ 

Verified on solemn affirmation tfe .1 Delhi l,n]bi 2024, that the contents of 

the foregoing affidavit are true anJ correct to the best of my knowledge and no part of i i alse and 

nothing material has been concealed therefrom. 

RY • BL\C 

NOT~\t\\D\ ) 

l 7 M~R ltrlS 

DEPONENT 
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Uttar Pradesh Pollution Control Board

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828.2720831. Fax:0522-2720764, Email: info@ uppeb.in. Website: www.uppeh.com

203473/UPPCB/Mathura(UPPCBRO)/CTO/both/MATHURA/2024
To,

M/s

BАBА BRICKS FIELDS

KHASRA NO. 231 VILLAGE SHER NAGAR BANGAR TEHSIL
CHHATA DIST MATHURA ,MATHURA,281403

Date: 28/02/2024

Application Id-
24943487

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to BABA BRICKS FIELDS located at KHASRA NO. 231 VILLAGE SHER
NAGAR BANGAR TEHSIL CHHATA DIST MATHURA,MATHURA,281403. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This ССА ВАВA BRICKS FIELDS granted for the period from 17/02/2024 to 31/07/2028 and valid
for manufacturing of following products.

S Product Quantity Unit
No

Brick-20000 Pes/day 20000 Numbers/Day

2. Conditions under Water(Preventioa and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) Treatment facility Discharge point
Domestic 1.0 KLD Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to

be intimated by fax/plene/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated efiluent shall meet to the following general and specific standards aN

prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :

Industrial Effluent Quality Standard

S.No.
Parameter Standard

(iv) Sewage Treatment andDisposat : The applicani sbll provide comprechensive S'TP us is required with

retesere emediaety and ihisBoird ha i hoerscisuied y fh usns onad et a epoe ioth otrp to gareference to influent quantity and guality o e oppage of funcioning of STP. production has to te

dispatched
 immediately. 12
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EVERGREEN ENVIRO TESTING LLP
Address : Plot No.047, 1st Floor. Block-F,Surajpur, Site-B, Industrial Area, Greater Noida

Gautam Buddha Nagar, U.P.- 201306

Ph.: 01204959379, 7428487870, Mob. +91 8010087998. 9643079162.  7982197942

Envail ID :evergreeniab03@gmail.com, into@evergreeneclab.con, Website www.evergreenectab.com

ISSUED TO

Sample Identification No

Test Report No & Date

Sampiing Method
Sample Description

Sample Collection Date

Sample Collected by

Date of Sample Receipt
Analysis Duration

TEST REPORT

M/S BABA BRICK FEILDS

KHASRA NO. 231 VILLAGE SHER NAGAR BANGAR

TEHSIL CHHATA DISTT. MATHURA, U.P. 281403

EETR/E/270524/010

EETR/E/270524/010. DATE. 30.05.2024

As per CPCB Norm's.

Stack Emission

26.05.2024

EET Representative

27.05.2024

27.05.2024 To 30.05.2024

ANALYSIS RESULT

EP Act std

EET Representative

Reference

Sampled By
Name of Plant & Section

Emission source Monitored

Normal Operating Schedule
Type of Chimney (Acc /Metal)
Type of Fuel

Stack Height in Meter from Ground Level (mtr)
Diameter of Stack mtr

Sampiing Duration (min)
Purpose of Monitoring

Stack Emission (Brick)

Brick kiln (20,000 Brick /day)
As & when required
Brick

Agro Fuel
30

44

52

Parameters Monitoring
Stack temperature (C)

Ambient Temperature ( C)
Stack Velocity (M/Sec)
Quantity of Emission (Nm3/hr)
APCS

Assessment of Pollution Load

PM, Nox, Co, Sox
369

40.1

4.82

: 109758.112

: ID Fan with Settling Chamber

S. NO. PARAMETERS UNITS RESULTS

1 Particulate Matter (PM) mg/Nm³ 581

2 Oxides of Nitrogen mg/Nm³ 48.36

Carbon Monoxide (as CO) % by Vol. 0.323.

Sulphur Dioxide mg/Nm³ 18.92
4

EMISSION

LIMITS

AS PER CPCB
750

Not specified

1.0

Not specified

TEST METHOD

IS 11255(P-1)

IS:11255(P-7)

IS 13270:1992

IS 11255(P-2)

Checked by

SHIVANI PUNDIR

Page KoF

reate
Issued By

The resull histed :efer only to b
e Tested samples and applicable parmeters,

hable amples will be destroved after 15 davs of samplind

rannot Aas usen ais evwence in the cout of lve ant Ceg
at " a talt n a v nard.a wi 13
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Certificate No.

C

Certificate Issued Date

Account Reference

Unique Doc. Reference

Purchased by

Description of Document

Property Description

Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

INDIA NON JUDICIAL

Government of Uttar Pradesh

iponnd ChhetStamp

: IN-UP94210626871453V

22-Aug-2023 01:09 PМ

IN-UP94210626871453V

BAL MURANNOSEARMA
ACC ID-UP 14112e
Lioence No. 03/2008-2009
Ten. Chhata Distt. Mathtra

: NEWIMРACC (SV)/up14172604/ CHHATA/ UP-MTH

SUBIN-UPUP1417260483941183492050V

MS BABA BRICS FIELD BY PROP LOKESH KUMAR

Article 35 Lease

MAUJA SHERNAGAR BANGAR TEHSIL CHHATA DISTT MATHURA

DAMO AND OTHERS

MS BABA BRICS FIELD BY PROP LOKESH KUMAR

MS BABA BRICS FIELD BY PROP LOKESH KUMAR
: 32,000

(Thirty Two Thousand only)

आ दामो

11.20

OAA

14
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Ap

Dan Aavoc Dan Ram S arma AvoLata

a9n
Re 119990

ChemDe" hmurtiChamber

Court Uompound Cnhata Court Compound Chhata

श्री राधे

लीज डीड / किरायानामा

किस्म दस्तावेज :- किरायेनामा

देय किराया

औसत किराया

मालियत

देय स्टॉम्प

समय

:- 33,333/- रूपये प्रति माह की दर से

:- 4,00,000/- रूपये प्रतिवर्ष

:- 16,00,000/-रूपये

:- 32,000/- रूपये वार्षिक किराये के 4 गुने पर

स्टाम्प अदा किया गया है।

:- अर्सा 10 वर्ष

दिनांक 15.02.2024 से 14.02.2034 तक

स्थित वाके मौजा :- शेरनगर बांगर तहसील छाता जिला मथुरा।
विवरण सम्पत्ति जो किराये पर दी जा रही है-

जिसका खाता स० 84 खसरा स० 231 रकवा 1.61874 है यानि कि 4
एकड का किरायानामा

y
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2

प्रथम पक्ष / सम्पत्ति स्वामी :-  दामो व लेखराज व अमीचन्द पुत्रगण

गोविन्द सिंह निवासीगण शेरनगर बांगर तह० छाता जिला मथुर
ा।

आ० स० XXXX XXXX 2866 पैन-

आ० स० XXXX XXXX 2447 पैन जी.वी.के.पी.एस 5261 क्यू०

आ० स० XXXX XXXX 6145 पैन-

द्वितीय पक्ष / किरायेदार :- मै० बाबा ब्रिक्स फील्ड प्रोपराईटर फर्म

लोकेश कुमार पुत्र श्री हेतराम निवासी कनला नगर कोसीकला तह०

छाता जिला मथुरा।

आ० स० XXXX XXXX 3535 मो0 नवं

पैन-ए.सी.एक्स.पी.एल 1923 जी

किन्दामो
अनिचिन्द

16
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आवेदन सं०: 202300761025282

बही स०: 1

पट्टा विलेख कबूलियतनामा

रजिस्ट्रेशन स०: 18740 वर्ष: 2023

प्रतिफल- 1600000 स्टाम्प शुल्क- 32000 बाजारी मूल्य - 0 पंजीकरण शुल्क - 16000 प्रतिलिपिकरण शुल्क - 60 योग: 16060

श्री दामो,

पुत्र श्री गोविन्द सिंह
व्यवसाय: अन्य

निवासी: शेरनगर तह० छाता जिला मथुरा

ने यह लेखपत्र इस कार्यालय में दिनाँक 25/08/2023 एवं 03:21:45 PM बजेनिबंधन हेतु पेश किया।

रजिस्ट्रीकरण अधिकारी के हस्ताक्ष

प्रिंट करें

उप निबंधक :छाता

मथुरा
25/08/2023

निबंधक लिपिक
25/08/2023

17
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4

तथा द्वितीयपक्ष प्रथमपक्ष को बैंक द्वारा या नगद भुगतान करता है तो
नगद की रसीद प्राप्त करेगा। अगर द्वितीयपक्ष प्रत्येक वर्ष किराया अदा
नही करे तो प्रथमपक्ष को अधिकार होगा तो वह अदालत द्वारा किराया
प्राप्त कर लेगा जिसके हर्जे खर्चे के जिम्मेदार द्वितीयपक्ष होगा। इसी
अनुसार दोनो पक्ष अपनी-अपनी जमीन के अनुसार किराया आपस मे
बॉट लेगे तथा किराया बॉटने को लेकर किसी प्रकार का अधिकार व
क्लैम द्वितीयपक्ष से नही करेगे। यह कि पटटे अवधि के दौरान यदि
पटटेदार / किरायेदार कोई अवैध कार्य करता पाया जाता है तो उसका
जिम्मेदार द्वितीयपक्ष / पटटेदार होगा प्रथमपक्ष की कोई जिम्मेदारी नही
होगी। यह कि हम दोनो फरीकेन द्वारा यह पटटा यह कि प्रथमपक्ष पर

भटटे का रेता का ठेका रहेगा जिसका मडी रेट रहेगा। यह कि

उपरोक्त भटटे की अवधि समाप्ति के बाद भटटे का,गोल्टा, भटटा
झुग्गी व झोपडी जमीन मालिक की रहेगी व अन्य समस्त सामान स्वंय

भटटा मालिक द्वितीयपक्ष का रहेगा जमीन एकसार प्रथमपक्ष करेगा।
अतः आज व खुशी राजी बिना किसी भय व दवाब के पूर्ण होसो हवास

मे ड्राफ्ट व टाइप कराकर पढ़कर व पढवाकर सुनकर और समझकर

उपनिबन्धक कार्यालय छाता मे पंजीकृत करा दिया ताकि सनद रहें और

समय पर काम आवैं। मुकिरो के फोटो की पहचान गवाहो के

कथनानुसार श्री दानीराम शर्मा एडवोकेट तहसील छाता जिला मथुरा ने
की है।
कि दामो अमीन्द

Qal
uln
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Registration Number: 09ACXPL1923G1Z9

1. Legal Name

2. Trade Name, if any

3. Constitution of Business

4. Address of Principal Place of
Business

सत्यमेव जयते

Government of India

Form GST REG-06

[See Rule 10(1)]

Registration Certificate

LOKĘSH KUMAR

BABA BRICKS FIELD

Proprietorship

VİLLAGE SHERNAGAR BANGAR, TÉHSIL CHНАТА,

|MATHURA, Mathura, Uttar Pradesh, 281403

5. Date of Liability

6. Period of Validity From 23/10/2018 To NA

7 Type of Registration Regular

8. Particulars of Approving Authority Centre

Signature

Name

Designation

Signature Not Verified

Digitally signed by DS GOODS
AND SERVICES-TAX NETWORK 1

Date: 2018.10.2316:15:12 IST

ALOK GUPTA

Superintendent

Kosikalan
Jurisdictional Office

9. Date of issue of Certificate 23/10/2018

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate isued based on the approval of application granted on23/10/2018 by

the jurisdictional authority:

21
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELID 

ORIGINAL APPLICATION NO. 498 OF 2024 

IN THE MATTER OF: 

SHRICHAND 

Vs. 

STATEOFUTTARPRADESH&ORS. 

YASH V ARDHAN KAUSHIK 

(D/5882/2022) 
ADVOCATES 

W-6, TIGER LANE, SAINIK FARMS 110080 

... APPLICANT 

. .. RESPONDENTS 

II that 

by appoint 

PH.: 9990226669, EMAIL: Y ASHY ARDHANKAUSRTK97@GMAIL.COM 

(hereinafter called the Advocate/s) to be my/our Advocate in the above noted case and authori~e the~:­

To act, appear and plead in the above-noted case in this Court or in any other ~ourt m which 

the same may be tried or heard and also in the Appellate Court including High Court subJect to payment 

of fees separately for each Court by me/us. 
. 

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions 

review revision withdrawal compromise or other petitions or affidavits or other documents as may 

, ' , 

be deemed necessary or proper for the prosecution of the said case in all its stages subject to payment 

of fees for each stage. 

. 

To file and take back documents, to admit and/or deny the documents of the opposite party. 

To withdraw or compromise the said case o~ submit to arbitration any differences or disputes 

that may arise touching or in any manner relating to the said case. 

To take execution proceedings. 

To deposit, draw and receive monies, cheques, cash and grant receipts thereof and to do all 

other acts and things which may be necessary to be done for the progress and in the course of the 

prosecution of the said case. 

To appoint and instruct any other legal practitioner or person authorising him to exercise the 

power and authority hereby conferred upon the Advocate whenever he may think fit to do so and sign 

the power of attorney on our behalf. 

And I/We the undersigned do hereby agree to ratify and confirm aU acts done by the Advocate 

or his substitute in the matter as my/our own acts, as if done by me/us to aU intents and purposes. 

And I/We undertake that I/We or my/our duly authorised agents would appear in Court on all 

hearings and will inform the Advocate for appearance when the case is caUed. 

And I/We the undersigned do hereby agree not to hold the Advocate or his substitute 

responsible for the result of the said case. The adjournment costs whenever ordered by the Court shaU 

be of the Advocate which he shall receive and retain for himself. 

And I/We the undersigned do hereby agree that in the event of the whole or part of the fee 

agreed by me/us to paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 

prosecution of the said case until the same is paid up. The fee settled is only for the above case and 

above Court. I/We hereby agree that once the fee is paid I/We will not be entitled for the refund of the 

sai_ne in :1°Y case whatsoever and if the case prolongs for more than 3 years the original fee shaU be 

paid agam by me/us. 

. IN Wl1NESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of 

wluch have been understood by me/us on this __ day of, 2~ Accepted subject to the tenns of fees. 

ADVOCATE CL~~ 

I 
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	PRAYER

